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33.  23.3.09-(satkia,byMr.

HONCLJ'r.A.K.

PR SENT:
HONBLE HE CHIEF JUSTICE
MR. .JUST CE AFTAB H.  SAIKIA
LE MR. JUpadhya STICE A.P.  SUBBA, JUDGEa,learnedSeniorCounsel assisted

Ashim Chhetri,  1 armed  counsel  representing  Sikkim
Manipa Unive sity has  s bmitted  that by efflux of time  the
instantAassiste SuO-insohe tu writ perdMr.T. tion has been rendered infructuous..Thapa,learnedSeniorCounsel

byMs Yangchen D. Gyatso,learned Counsel and Mr.
Bhaska Rajp dhan, lea ned Senior Counsel assisted by Ms.
Hissey n8mu Bhutia'  le ned  Counsel  for MCI.   Also  heard
Mr.   Ka maT inlay,   le ned   Central   Government  Counsel

(CGC) rTlearned PresenC`Su 1ng Unionissions of India.advanced    by   Mr.    Upadhya.ya,

Senior ounsel h s also been endorsed by Mr. Thapa
and  MrM.C.I.Wanddo Pradhave an,, 1earnesometic Senior  Counsel  representing  thelouslyperusedtherelevantpapers

ument so  relied upon  for  initiating  the  suo-motueentireaspectoftheissuesraised

proceedHherein ng in tvingc is regard.nsidered

d also keeping i view the submission made  by the
learned Ounse for the pa ties, we are of the considered view
that no ruitful Purpose ould  be  served  in  continuing with
the suo-Cclosedo Otupnseque oceeding ftly,theinfructuou rther.stant suo-motu proceeding stands

being `drJudge
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